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dated the 27th July, 1963, publishing
corrigendum to Government Notifica-
tion G.S.R. No. 996, dated the 15th
June, 1963. [Placed in Library. See
No. LT-1503/63.] |

|
NOTIFICATIONS UNDER THE CENTRAL

Excises AND SALT AcT, 1944

Surr B. R. BHAGAT: Sir, I also beg
to lay on the Table a copy each of the
following Notifications of the Minis-
try of Finance (Department of Reve-
nue), under section 38 of the Central
Excises and Salt Act, 1944;:—

(i) Notification G.S.R. No. 1273,
dated the 3rd August, 1963,
publishing the Central Excise
(Fifteenth Amendment)
Rules, 1963.

(ii) Notification G.S.R, No. 1313,
dated the 10th August, 1963,
publishing the Central Excise

(Sixteenth Amendment)
Rules, 1963.
[Placed in Library. See No. LT-

1501/63 for (i) and (ii).]

RESULT OF ELECTION TO THE
COMMITTEE ON PUBLIC
ACCOUNTS

Mg. CHAIRMAN: I have an an-
nouncement to make, |

Pandit Sham Sunder Narain Tankha
being the only candidate nominated
for election to the Committee on
Public Accounts, he is declareq duly
elected to the said Committee.

MESSAGE FROM THE LLOK SABHA

Tge CusroMs AND CENTRAL Excrses
(AMENDMENT) Brrr, 1963

SECRETARY: Sir, I have to report
to the House the following message
received from the Lok Sabha, signed
by the Secretary of the Lok Sabha:—
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“In accordance with the provi-
sions of Rule 96 of the Rules of
Procedure and Conduct of Business
in Lok Sabha, I am directed to
enclose herewith a copy of the
Customs and Central Excises
(Amendment) Bill, 1963, as passed
by Lok Sabha at its sitting held on
the 26th August, 1963.

The Speaker has certified that
this Bill is a Money Bill within the
meaning of article 110 of the Con-
stitution of India.”

Sir, I lay a copy of the Bill on the
Table,

THE DRUGS AND COSMETICS
(AMENDMENT) BILL, 1963

Tue DEPUTY MINISTER 1N THE
MINISTRY oF HEALTH (Dr D. S.
RaJu): Sir, I beg to move:

“That the Bil] further to amend
the Drugs and Cosmetics Act, 1940,
be referred to g Joint Committee of
the Houses consisting of 30 mem-
bers; 10 members from this House,
namely: —

. Shri B. N. Bhargava

Shri Bairagi Dwibedy

Shri D. p, Karmarkar

Shri Krishna Chandra

Shri Kumbha Ram

Shri P. C. Mitra

Dr. A, Subba Rao

. Dr. Shrimati Seeta Parmanand
. Shri R. S. Khandekar

. Dr. Jawaharlal Rohatgi
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and 20 members from the Lok Sabha;

that in order to constitute a
meeting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee;
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(Dr. D. S. Raju.]

that in other respects, the Rules
of Procedure of this House relating
to Select Committees shall apply
with such variations and modifica-
tions as the Chairman may make; ™

that the Committee shall make a
report to this House by the first day
of the next session; and

that this House recommends to the
Lok Sabha that the Lok Sabha do
join in the said Joint Committee
and communicate to this House the
names of members to be appointed
by the Lok Sabha to the Joint
Committee.”

{Tue DepuTy CHAIRMAN in the Chair.]

Madam  Deputy Chairman, in
bringing forward those amendments
to the Drugs and Cosmetics Act, 1940
ang in recommending that the Bill
be referred to a Joint Select Commit-
tee, since some of the recommenda-
tions contained in the Bill are such
that they have a far-reaching
effect, I would like to point out
some of the reasong why this Bill
13 recommended to be referred to a
Select Committee of both Houses of
Parliament.  Madam, hithertys the
drugs used in Ayurvedic and Unani
systems of medicine were not cover-
ed by this Act, namery, the Drugs
and Cosmetics Act, 1940. Hon. Mem-
bers know that this industry of mak-
ing drugs for the Ayurvedic and
Unani systems has become g major
industry in this country. Formerly
only Va'ds and Hakims were making
the preparations for the use of their
own patients. But now thig has be-
come a major industry accounting for
some lakhs of rupees. It has been
estimated that Ayurvedic and Unani
medicines cover about Rs. 6 crores
in this country annually. So many
people are affected by th's industry
and it is but inevitable that the Gov-
ernment should take care to protect
the health of the people. That is one
of the reasons for thig Bill
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Moreover, some of these Ayurvedic
and Unani preparations contain some
very valuable and costly medicines
containing gold or musk or mercury
preparations.

Suri DAHYABHAI V. PATEL
(Gujarat): Gold of how many carats?

Dr. D, S. RAJU: That does
make much difference,

Smrt DAHYABHAI V. PATEL:
It does make a serious difference.

Dr. D. 8. RAJU: Gold is supposed
to be only a catalytic agent and so
it is supposed to be taken out also
from the drugs. Anyway, since
these costly thingg are there it is also
necessary to ensure that the drugs
concerned do contain those valuable
ingredients.

AN Hon. MEMBER: Otherwise it is
adulteration.

Dr. D. S. RAJU: We also want 1o
ensure that the premises where these
things are manufactured are quite
hygienic and that good sanitary con-
ditions are maintained, also that the
sorting and packing ete. of these
things are taken into consideration
and that they satisfy certain require-
ments. These are some of the ma‘n
reasons why these Ayurvedic and
Unani drugs have been brought under
the puriew of this Act,

We have also suggested some en-
hancement of the punishment. Hi-
therto imprisonment was not compul-
sory. But now we have recommended
that the punishment for infringement
of the provision may be enhanced to
imprisonment to 10 years. That is a
very important point. Of course we
do not want to unnecessarily harass
or punish innogent people; but at the
same time we do not like guilty per-
sons escaping. That is one of the im-
portant reasons why this measure is
being referred to a Select Committee.
Tt is hoped that hon. Members will
give very serious thought and consi-
deration to all these and other points

not
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and give their valuable suggestions
for being considered at the next ses-
sion of Parliament. There was a war-
ranty clause which wag removed from
the purview of this measure. That
also makes a great difference.

There are manufacturing c¢oncerns
also in this big drug industry and there
are also importing firms, wholesale
dealers and also retail dealers. If any
adulteration takes place it must take
place obviously at one of these stages.
It may be at the manufacturing stage,
or at the wholesale stage or at the
retai] dealer’s place. So this is also
an important aspect of the question
and hon. Members, I hope, will pay
considerable thought and attention to
this aspect of the matter, namely, how
to detect and by what means to de-
tect adulteration and at what stage.

Because of all these reasons we
have come forward with the sugges-
tion that th's Bill may be referred to
a Select Committee composed of hon.
Members from this House and the
other House. We will welcome dis-
cussions and suggestions from hon.
Members and at a later stage when
the Bill is discussed I might offer
some more remarks,

With these words, Madarm, I move.

Tae DEPUTY CHAIRMAN: Motion
moved:

“That the Bill further tp amend
the Drugs and Cosmetics Act, 1940,
be referred to g Joint Committee of
the Houses consisting of 30 members;
10 members from this House,
namely:—

1. Shri B. N. Bhargav

2. Shri Bairagi Dwibedy
3. Shri D, P. Karmajl;ar
4. Shri Krishna Chandra
5. Shri Kumbha Ram
6. Shri P. C. Mitra

1.

Dr, A. Subba Rao
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8. Dr. Shrimati Seeta Parma-
nand

9. Shri R. S. Khandekar
10. Dr. Jawaharlal Rohatgi

angd 20 members from the Lok Sabha;

that in order to constitute a
meeting of the Joint Committee
the quorum shall be one-third of
the tota] number of members of the
Joint Committee;

that in other respects, the Rules
of Procedure of this House relating
to Select Committees shall apply
with such variations and modifi-

cations as the Chairman may
make;

that the Committee shall make a
report to this House by the fourth
day of September, 1963; and

that this House recommends to
the Lok Sabha that the Lok Sabha
do join in the said Joint Committee
and communicate to this House the
names of members to be appointed
by the Lok Sabha to the Joint
Committee.”

Tue DEPUTY CHAIRMAN: There
are two amendments, one in the name
of Shri Krishna Chandra gnd the other
in the name of Shri M. P. Bhargava.

Sarr  KRISHNA CHANDRA (Uttar
Pradesh): I do not want to move my
amendment, Madam.

Szrt M. P. BHARGAVA (Uttar Pra-
desh)~ I move:

2. “That in the motion, for the
wordg ‘fourth day of September,
1963’ the words ‘first day of the next
session’ be substituted.”

The question was proposed.
Dr, A. SUBBA RAO (Kerala):

When the motion was moved by the
Minister, 1 remember, he said that
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[Dr. A. Subba Rao.] S oG _ U
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[allars r]
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Bill deals with drugs and cosmetirs.

How do you bring in all these other
things?
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FEETT 7 oaT oY wagw fFar g fF o
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Tue DEPUTY CHAIRMAN: This
Bill deals with drugs and cosmetics.
How do you bring in 3]1 these other
things?
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Sart AKBAR ALI KHAN (Andhra
Pradesh): Madam Deputy Chair-
man, so far as this Bill is concerned,
I think it is rightly being entrusted
to the Select Committee. So ac-
cording to our established convention
at thig stage we only make our ob-
servations about which the  Select
Committee may consider in detaj] and
the Bill with the report of the
Select Committee may be submitted
to the House, |

I am very happy, Madam, that this
measure has been brought forward be.
cause it has been g persistent demand
from the public. So far as adultera-
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tion is concerned it is baq in any
sphere and certainly it is extremely
fiamag'mg so far as the health sphere
is concerned. Several instances have
come 40 our knowledge where the
drugs have not only been adulterated
in a way which might decrease the
utility but also they have been
adulterated in a way which real-
ly hag been very injurious and very
harmful to the health of the people.

It is a matter regarding which
this  Parliament takes a wvery
serious view and T am glad
that the Ministry has come with

a  provisionp  for  oxreasmg  toe
term of imprisonment up to ten years
and also with fine. I do hope that the
Select Committee will go into this
matter and will not decrease the
punishment that has been prescribed.
But certainly all the necessary pre-
cautiong should be taken to see that
no innocent man is punished. It has
been the practice to confiscate the
drugs and things like that which is
quite proper. But now a provision
has been made—and 1 think it is &
very healthy provision—that all the
instrumentg and the machinery should
also be confiscated so that some effec-
tive deterrent may be felt by those
who are inclined to commit such offen-
ceg without being punished adequately.
I do hope that the Select Committee
will consider this aspect also carefully
and in detail.

I am also glad, Madam, that they
have brought the Unani and Ayur-
vedic systems also within the orbit
of this Bill so that those who com-
mit such offences so far as these In-
dian medicinal systems are concern-
ed are alsg brought to book. But the
scope of the Unani and Ayurvedic
systems—the Hakims and the Vaids—
is so extensive and the places where
those drugg and medicines are manu-
factured are so scattered that I fear
whether any effective measure can be
taken to really bring all of them un-
der control. Let us realise that espe-
cially in our rural areas it is not the
modern medicinal system that comes
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[Shri Akbar Ali Khan.]

to the rescue of the people but it is
these Ajurvedic and Unani systems
that come to the rescue of the people.
So, I would very much like that in
this matter also the Select Committee
should give its deta‘led thought ag to
how and in what manner we should
coutrol the drugs that are manufac-
tured or prepared at home by the
Ayurvedic and Unani manufactyrers
and dealers. I should like ta say
here that I had been to the place
where some of the Unani medicines
are prepared in Hamdard Dawakhana
and I would very much recommend
those who have not been there to go
and see the preparation, the method
and the way they are handled. To
me it appears that it is something very
modern and a great improvement, If
suggest'ons and advice are taken from
such an established institution I
think, it will help us. If necess'ary,
I would request, the Select Commit-
tee should call evidence of some
eminent Ayurvedic Vaids and Unani
Hakims, especially of those wha are
manufacturing them so that you may
grasp the whole thing and then sug-
gest ways and means to control adul-
teration even in these Indian medi-
cines.

Further the Government Depart-
ments have also been brought within
the purview and I am very happy
about it. Now, the Head of the De-
partment shal] also be tried as an
offender and taken to task unlesg he
proves that all the diligent care had
been taken. So in thig Way we are
trying to tighten our law so far as
adu'teration of these medicines is
concerned and widen the scope by
covering not only the modern system
of medicine but also all other systems
of medicine. I hope that not only the
Ministry but the Select Committee
also will give very carefu; thought
to thig so that the Bill will come to
us in a more comprehensive form
with more effective provisions than
what has been presented to us just
now. Madam, I support the motion
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for entrusting the Bill to the Select
Commiittee.

SurmmATI TARA RAMACHANDRA
SATHE (Maharashtra): Madam De-
puty Chairman, I congratulate the hon,
Health Minister on bringing forward
this Bill and also for referring it to
a Joint Select Committee of both
Houses. There is a growing tendency
for adulterating drugs which is a se-
rious offence no doubt. If I am allowed
to give some instances from my own
experience, 1 ecan say very recently
I had been to a chemist’s shop in
Bombay. 1 asked for Asprg which is
very commonly used to get rid of
headache, The shopkeeper gave me
two pills which were wrapped in a
white transparent paper. I purchased
them and then it suddenly struck me
that it looked somewhat different
from the usual Aspro packing. I
asked the shopkeeper about it. He
said: “Nowadays we get such type of
packing from the Aspro company.”
Again, I insisted that he shoulg show
me some fresh package. I requested
him to open the packet which had
marks of the Aspro company. He did
so and I found that each and every
strip which that box contained was
marked as “Aspro” and there was the
company’s name and the registration
number also. Then, it was quite
clear to me that the first two tablets
which he had given me were adul-
terated ones. I can say they may not
be Aspro at all. I asked the shop-
keeper from where he bought these
pills. He told me that the agents of
the Aspro company gave them and
that they sold those pills too. Then,
he added that he had a voucher., I
insisted and asked him: How do
you buy them when these pills have.
no mark? T said that T could see the
word “Aspro” only on those pills
which were in that transparent paper
but there was no mark of the com-
pany which usually there is. He
said that he had got the voucher and
that they were in no wav responsible
for this adulteration. The very fact
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that they are able to show the voucher
and they are not responsible for any
adulteration meang there is some
loophole in the law, So, I asked him
‘Do you know from where these
agents bring it?” They said: “The
agents bring them and sell them. They
could sell the Aspro packet as well
as these pills, If you look around
you wil] note many factories, a sort
of cottage industry started, where
Aspro can be made. So, if the Gov-
ernment is eager, it can go and find
this. We will give you the particu-
lars”” 1 wag really very much sur-
prised to hear this.

1 feel this voucher is no excuse.
Even the shopkeeper should be entitl-
ed for some punishment and there
should be some change in the rule. I
request the Government to see that
chem’sts, factory owners and the ins-
pectors, who sell it retail all should
be held responsible for selling these
pills. Formerly we used to get Aspro
and some other medicines in pan-
wala’s shops, in sweetmeat marts, in
stationery marts and in other shops,
but now Government hag stopped it.
We can get such medicines only where
they are licensed to sey; it. This
action on the part of the Govern-
ment is a welcome arrangement, Also,
they should see that only licence-
holders can sel} it

Another point I want to bring to the
notice of the House is this. In the
Statement of Objects and Reasons,
they have said: |

“costly raw-materials...... are
either not used or substituted by
imitation products.”

Nowadays we get different essences of
cardamom  saffron, etc. in the bazar
which they call as synthetic. These
synthetic preparations shou'd be ban-
ned. If we use this synthetic carda-
mom, saffron in coffee or any other
drink it is not at all helpful or tasty.
They do not taste as well as rea] car-
damom or saffron, On the contrary,
it is harmful. If the Government can
stop the manufacture of these syn-
thetic essences, there will be less pos-
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sibility of using them in Ayurvedic
medicines. Thank you.

-

Sur1 P. N. SAPRU (Uttar Pradesh):
Madam, I welcome this Bill, but I
would like to say one or two words
for the consideration of the Joint Select
Committee, which has been suggested
by the Minister-in-charge. First of all,
I would like to say that it may be diffi-
cult to enforce the provisions of this
Bill so far as Ayurvedic and Unani
medicines are concerned. I say it for
this reason. Ayurvedic physicians and
Unani physicians have no standardised
medicines. Ayurvedic and Unani sys-
{fems are more or less in the hands of
heriditary physicians. Their medicines
are a gift from the ages. Take, for
example, the late Hakim Nabina, He
was a great Unani practitioner. Now,
he had prescriptions which probably
other physicians did not have, Those
prescriptions were handed down by
him to his children and grand-chil-
dren. They may be knowing some of
those prescriptions. 1 do not see how
a Unani practitioner can funetion with
a standardised pharmacopoeia. Similar
is the case with Ayurveda. The late
Triambak Shastri was a physician of
great renown in the State of Uttar Pra-
desh. Now, he used to make his own
preparations and it may not be pos-
sible for people to know what the sec-
ret of those medicines was. This is a
difficulty which the Minister will have
to encounter in dealing with the
Ayurvedic and Unani systems. They
do not admit of standardisation, I
wish it were possible for us to have
them standardised. But I think these
are heriditary arts and the Ayurve-
dic and Unani systems cannot be des-
cribed ag scientific gystems. They re-
present ancient arts and, therefore, it
may be difficult to have a standardised
gystem of medicine 8o far as these two
systemg are concerned.

1 find that there is no reference to
homeopathy in this Bill. I think I am
right in saying that. Homeopathic
medicines are capable of being stan-
dardised, and I should like the Select
Committee to go into the question
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whether homeopathy should also not
be included within the scope of this
BilL

Then the second point that I should
like to mention is this. Representa-
tion has been given in the Board to
almost every interest except Parlia-
ment,

Surt AKBAR ALI KHAN: I propose
to mention that Indian medicines
should also be given representation.

Sarr P. N. SAPRU: 1 quite agree.
Representation hag been given to al-
most all interests except Parliament.
Parliament I think is the best repre-
sentative of the consumers in this
country, and it should be possible to
find a place for Members of Parlia-
'‘ment on this Board which is going to
be constituted. I agree that there
should be a Board, but I also want
that Board to be thoroughly represen-
tative of all the inierestg in the coun-
try, and Parliament js capable of re-
presenting all the interests in the
country. There should be two or three
or four representatives of Parliament
on this Board.

AN, Hon. MEMBER: Specially doc-
tors,

SHRI P. N. SAPRU: I suppose we
have doctors also in Parliament. We
have talent in our Parliament, Dr, Raju
is a Member of Parliament and
he is himself a distinguished doctor,
and so ig Dr. Nayar. I suppose there
are some other persons who are either
doctors or who are interested in me-
dicine as scientists and they should find
a place on this Board.

The third thing that I wanted to
say was that I do not feel happy with
the phraseology of clause 14 of the
Bill. According to this clause, the
punishment may extend to ten years
and there is a compuilsory fine also.
I agree that drug adulteration is a
very very seripus business and that
drug adulteration should be punished
heavily. But it is one of the prin-
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ciples of our jurisprudence that sen-
tences should not be determined by
legislation. A judge or a magistrate
has to determine in a given case what
the punishment should be, and the
minimum punishment hag been pres-
cribed in this Bill. To that exten$
there is an encroachmant on the rights
of the judiciary.

Surt SHEEL, BHADRA YAJEE: We
are the makers of law.

Serr P. N. SAPRU: We are every-
thing, but Mr. Yajee who has a For-
ward Bloc outlook should know what
the fundamentals of the rule of law
are. One of the fundamental prin-
ciples underlying our concept o juris-
prudence is that the sentence which
is a question of law shouid be entirely
within the purview of the judge or
the magistrate concerned. We have
made some departures from it in some
of our statutes. It is not a healthy
thing to make departures from that
principle, and therefore I would not
prescribe a minimum gentence. I have
no objection however to the maxi-
mum sentence being ten years rigoe
rous imprisonment. Ten years are
a big period in a man’'s life, and if
you say that the punishment for the
offence ig ten years, automatically it
becomes a sessions case and the sen-
tence will be a severe one.

Dr. D. 8. RAJU: Ten years are the
maximum.

Surr P. N. SAPRU: 1 know. Ten
years are the maximum, but what I
want to impress upon the Minister is
that by providing the maximum sen-
tence as ten years we are making it
automatically a sessions case, and
therefore the sentence is likely to be
much heavier than it is at present.

Sarr KRISHNA CHANDRA: There
is a provision in the Bill that the case
will be triable by a magistrate of the
first class.

Serr P. N. SAPRU: That 1 think is
wrong because first class magistrates
do not try cases which involve sen-
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tences of ten years. Therefore, if you
want to fix the maximum sentence at
¥en years, make it a sessions case,
make it a cognisable offence, make it
a non-bailable offence, but do not pres-
cribe the minimum sentence. That i9
wrong according to juristic theory.
According to juristic theory senten-
ees should be of indeterminate charac-
ter. That is the tendency in modern
jurisprudence. We are not followers
of the Soviet Union.

(Interruption)
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Serr P. N. SAPRU: I have great
admiration for the Soviet Union, and
I think there is much in the Soviet
Union from which we can learn, but I
do not wish certain basic principles
which are part of the concept of the
rule of law to be departed from. There-
fore, 1 feel that this provision that the
term ghall not be less than two years
requires serious consideration at the
hands of the Select Committee.
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Sarr P, N. SAPRU: Now, in our
enthusiasm for a regimented life we
are apt to forget certain basic princi-
ples, and I do not happen to have a
regimented mind in these matters.
Therefore, I am clear in my mind that
it is wrong in juristic principle, from
the point of view of jurisprudence, to
prescribe the minimum sentence. Sen-
tence is a question of law and the de-
termination of the sentence should be
left to the court. ‘

Sart AKBAR ALI KHAN: But you
do not want it to be decreased.

+1] Hindi transliteration.

|
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Sur1i P. N. SAPRU: I have no objec-
tion to its being increased to ten years.
The maximum gentence we are entitled
to prescribe, regard being had to the
principles which underlie the concept
of the rule of law.

Tue MINISTER or HEALTH (Dr.
SusHLA NAvAR): The minimum was
prescribed because the sentences had
been so insignificant that there was no
deterrent effect at all, and it was con-
stantly the demand from the hon.
House.

SHrr P. N. SAPRU: May I say with
all respect to the lady Minister that
while she is an authority on medicine
she i3 not a lawyer? I seem to have
read a speech of hers wherein she has
made an emotional appeal to lawyers
not to defend cases of food adultera-
tion, forgetting that the lawyers have
got some professional responsibility in
this matter. May I say with all res-
pect to the lady Minister that she is
not approaching this question from the
point of view of a jurist or of a law-
yer?

=ft TN T el I FT FAFIT
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Suarr P. N. SAPRU: Then have a
Communist State or a Fascist State.

Surr SHEEL: BHADRA YAJEE: We
are the law-makers. We can do it.

(Interruption)

SHr1 P. N. SAPRU: There is a basic
difference between my outlook and the
outlook of Shri Yajee, and 1 think
that the minimum sentence should not
be prescribed. The moment the court
knows that this is a sessions case, the
moment the court knows that the
maximum sentence is ten years, the
moment the court knows that it ig a
non-bailable offence——there is nothing
to show that it is a bailable offence—
the sentence will be heavy. The High
Court Judges are not duds, the
Supreme Court Judges are not duds
and I think, therefore, that this part
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of the Bill also deserves consideration
at our hands.

Then, the burden of proof—clause
18—has been placed upon the accused.
The clause reads—

“Provided that nothing contained
in this section shal] render any such
person liable to any punishment
provided in that Chapter if he proves
that the offence was committed
without his knowledge or that he
exercised all due diligence to pre-
vent the commission of such cffence.”

Well, the burden of proof generally is
to be upon the prosecution and the case
should be made out for the party on
that principle. And it may be a very
heavy burden upon the retail seller to
prove that the offence was committed
without his knowledge or that he exer-
cised all due diligence to prevent the
commission of such offence.

Then, may I also say that this new
section 34A is a rather strange provi-
sion? It reads—

“Where an offence under Chapter
IV has been committed by any de-
partment of Government, such au-
thority as the Central Government
may, by order, specify in this behalf
or where no authority is specified,
the head of the department, shall
be deemed to be guilty of the
offence and shall be liable to be
proceeded against and punished
accordingly:”

I think this is contrary to the con-
cepts which underlie democracy. ¥or
everything there iz the rule of anony-
mity. For everything that goes wrong,
the Minister is responsible and you
cannot obviously punish the Minister
for an offence of this character.

Surr AKBAR ALI KHAN: Why no.
the Director?

Sarr P. N. SAPRU: I say that this
igs fundamental to democracy. There is
what we call the rule of anonymity.

An, Hon. MEMBER: According to
you.
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Surr P. N. SAPRU: According to
me or according to the concepts of
jurisprudence and political theory, as
I know them.

Surt SHEEL BHADRA YAJEE: In
jurisprudence there is no mobocracy.

Surt P, N. SAPRU: I do not know
the Fascist theory. And I confess that
while I do not know the Fascist theory
of government and while I do not
confound Fascism with Communism, I
am not a Communist.

Therefore, 1 think that this provision
is wrong because the head of the de-
partment should not be saddled with
a responsibility which constructively
is that of the Minister-in-charge.

For these reasons, while I am pre-
pared to support the motion for refer-
ence of the Bill to a Select Committee,
I think the Bill will require careful
consideration at the hands of the Select
Committee. The Select Committee
should send to us a Bill which is in
accordance with certain notions of law,
which are a part of our democratic
structure. I therefore, give this Bill my
general support accepting the sugges-
tion that it should be referred to a
Select Committee. I am glad that the
Bill is being referred to a Select Com-
mittee because the Bill will receive
their careful consideration, Occasion-
ally, it happens that Bills are not re-
ferred to Select Committees. I am
always in favour of Select Committees,
With these reservations which, I am
sure, will receive due consideration at
the hands of a Select Committee, I
generally support the Bill.

Serr M. N. GOVINDAN NAIR
(Kerala): Madam Deputy Chairman, I
welcome this Bill. I come from a
State where Ayurvedic physicians are
in very large numbers, almost in every
village you will have a Vaidyan. So,
I understand the need for such a mea-
sure, At the same time 1 feel that there
are certain difficulties when it comes te
the question of implementation of this
Act. It is quite true that there are
a good number of commercialised firms
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manufacturing Ayurvedic medicines
and they are doing very good business
also. But there are also a large num-
ber of physicians who do not prepare
medicines on a commercial basis but
at the same time prepare them for the
use of their clients who generally go to
them. 1 am afraid whether this will
not, in effect, be another Gold Control
Order as far as such physicians are
concerned.

Surt AKBAR ALI KHAN: The
Select Committee will consider all
these things.

Ser1 M. N. GOVINDAN NAIR: That
is why I am placing this point before
you,

Sarr SHEEL BHADRA YAJEE: Be-
ing a responsible Member, why are you
making this sort of statement?

SuEr1 M. N. GOVINDAN NAIR: My
point is this. As far as the commercia-
lised firmg are concerned, definitely
such a step is necessary and I explain-
ed why it should be so. But at the
same time there are a large number of
physicians. They are not producing
medicineg on a commercial basis. At
the same time they know to what ex-
tent the people who go to them want
medicines for immediate use and they
may prepare them and give them. How
it will be possible by this legisiation
to control that production or standar-
dise it, is a problem which I think the
Select Committee should consider. As
far as these commercialised firms are
concerned, you buy one medicine from
one firm. That will taste different
from a similar medicine bought from
another firm. So some kind of stan-
dardisation has become absolutely nec-
essary.

Tue DEPUTY CHAIRMAN: You
may continue later, Mr. Nair. The
House stands adjourned till 2.30 p.m.

The House then adjourned

for lunch at one of the clock.

The House reassembled after lunch

at half past two of the clock, THE
DrruTy CHAIRMAN in the Chair.
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SHrr M. N. GOVINDAN NAIR: Ma-
dam Deputy Chairman, 1 was drawing
the attention of the Select Commitiee
to the difficulties that the Ayurvedic
physicians, who are not manufacturing
medicines on a commercial basis, are
facing. Another point {0 which I want
to draw the attention of the Select
Committee is this. It is not enough
that in Ayurvedic medicines the com-
ponentg are known. For example, there
is an o0il. The components of that oil
may be the same but it is purified se-
veral times and tested. How you will
actually implement these things I do
not know. I think sometimes it may be
even impossible.

Then coming to the commercial firms
which manufacture these medicines, I
want to draw your attention to a par-
ticular aspect which is causing adulter-
ation of ayurvedic medicines in a big
way, that is, prohibition. In the pro-
hibited areas a number of new Ayur-
vedic firmg have come up and what is
sold there is oil mixed in medicine.
So if we want to stop adulteration in
such areas we should see that pro-
hibition ig lifted there.

Then, as was pointed out by my hon.
friend, Mr. Sapru, I also feel that
homeopathic medicines also should be
brought within the purview of this
Act. Mr. Sapru also raised some legal
questions. ] think he should come to
the rescue of the Health Ministry on
that question. What we say is that the
punishment now meted out is not a
deterrent for not committing the crince.
So, as pointed out by the Health Minis-
ter, unless a more severe punishment
is given to the culprits, I think the pas-
sing of this law will have very little
effect, You know how allopathic me-
dicines were brought under the pur-
view of the original Act. You know
about the distilled water scandal that
wag there. So also about some other
medicine which is used for typhoid.
There was adulteration. So, allopathic
medicines were included within the
purview of that Act. Specially in im-
portant centres this kind of adultera-
tion was very common and we were
not able to check it because the punigh-
ment that is meted out, according teo
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the existing Act, was not severe. So
without compromising on the ideas of
democracy and jurisprudence, the ju-
rists should come to the aid of the
Health Ministry to find out ways and
means by which severe punishment
can be meted out to these people who
go against this Act,

Drugs & Cosmetics

With these words, Madam, ] support
the Bill but I want the point which 1
have raised to be seriously considered
by the Select Committee, Thank you.

Sert T. S. AVINASHILINGAM
CHETTIAR (Madras): Madam De-
puty Chairman, the House generally
has received expressions of opinion
welcoming this Bill. There is no doubt
that there is a racket gomng on in the
name of Unani and Ayurvedic medi-
cines. Time was when people sought
these medicines because they were
cheap and were available to the com-
mon man. But today the Ayurvedic
medicines compete with the allopathic
medicines in their very high cost. Not
only that, you find adulteration which
is a heinous sin. It is very unfortu-
nate that there is no end to adultera-
tion in this country,

Recently we heard questions being
put and answers being given, which
received wide publicity in the news-
papers also, that there has been adul-
teration in medicines on a very great
scale. I want to ask my friend here
as to what has happened to these cases,
It was announced in this House that
distilled water, which is useq for in-
jections and which goes straight into
the blood, was adulterated. 1t was
tested and it was found that it was not

properly distilled water. I under-
stand cases were filed against those
people. I also understand, Madam

Deputy Chairman, that those bottles
were freezed. But may I know what
further action has been taken? Freez-
ing of the stocks of distilled water is
by itself no punishment for the people
who have done it. Another astounding
statement was made, When they want-
ed to take up cases against those peo-
ple, there was political interference
which made it impossible for the ad-
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ministration of law. May I know,
Madam, what exactly has happened to
these cases, whether criminal action
has been instituted against these peo-
ple and whether that action led only
to the freezing of the stocks? To my
mind, freezing of the stocks was no
action because it is the simplest duty
that you owe to the country that if you
find distilled water which goes straight
into the blood, adulterated, you freeze
the stock. But that is no punishment
and that 1s not a sort of deterrent
punishment. 1 would like to know,
Madam, what has happened in that
case and what action has been taken
thereon, How many companies were
charged with this offence? Were they
fined? I must congratulate the Drug
Controller for bringing out some as-
tounding things.

I come to another thing. Take the
penicillin produced in our own factory,
which means Government factory.
What happened? Flies were found in
the bottles, Enquiries were made.
Statements were given. And the state-
ment was that everything was all right
with the penicillin factory, Up to date
we have not been able to understand
how flies got into the penicillin bottles.
It is true, Madam, that these stocks
also were freezed. 1 have no doubt
that this is the simplest and the least
that could be done in any circumstan-
ces. But, may I know, Madam Deputy
Chairman, what was done as a deter-
rent punishment? It is a Government-
owned factory. But that should not
desist us from taking whatever action
we should take.

" Not only this, we find the report of
the Drug Controller on adulieration of
medicines. It makes very uneasy read-
ing. Adulteration—J am talking about
food—is rampant, In drugs it is some-
thing tremendous that is going on in
this country. We were told that the
Act does not provide for imprisonment
in all cases, that it provides only for
fines in many cases and so deterrent

punishment should be prescribed, I

agree but merely prescribing of deter-
rent punishment in the Act does not do
the job. It is implementation that fas
necessary. We make very fine laws ib,
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this country., The laws are all right
but the laws are good and bad as they
are implemented. A good law can be
badly implemented and a bad law can
be well implemented. The effect of the
law is not in what the Legislature pass-
es but in how it is administered. I ask
you whether it can be said that it is
properly administered. Evidently as far
as we see, if it had been properly ad-
ministered, the result would have been
not so bad and so the important ques-
tion is not what we prescribe. I under-
stand my hon. friend there raised an
objection that you can prescribe only
the maximum punishment in the law
but nat the mainimum. 1 am nat gaing
into the legal conundrum about that
but [ want to say this. Punishment
prescribed in the law is not sufficient
by itself unless the punishment pres-
cribed in the law is meted out and a
deterrent effect comes about in actual
life. As far as this is concerned, if the
administration had been good, if the
administration had been strong, if the
administration had been firm, this im-
mense growth in adulteration of medi-
cines would not have taken place. That
it has taken place by itself is some-
thing which condemns us that the ad-
ministration has not been careful, has
not been strict and has not been deter-
rent and I would like to have a reply
from the Deputy Minister as to what
has been done in these cases apart from
freezing. Freezing we have done but
that is not the punishment that is to
be meted out and I would like to know
what actually has been done in many
of these cases.
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Now I would like to come to lhe
Ayurvedic and Unani medicines. Time
was when they were very simple medi-
cines, time was that a few Ayurvedic
doctors and Hakims manufactured
them in their own houses and gave
them to a few simple persons at less
prices but today huge companies are
selling these Ayurvedic medicines.
They have branches all over India and
that means whatever is applied to
large-scale manufacture of medicines
on the allopathic side, must be also
applied to Ayurvedic medicines, I
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would also like to add, not only is in-
spection of premises necessary bui of
dispensing and packing facilities neces-
sary, especially in regard to packing.
You know when packing is wrong,
cases have been reported in the U.S.A.
and here that where tin has not been
properly packed deaths have been
caused. Rust has been carried and
many people have died. So, packing is
of the utmost importance. What hap-
pens in many of these Ayurvedic medi-
cines is, they get second-hand bottles
with tin covers from others and
put them in and many a time
it is not being done properly.
Thege inspections are very ueces-
sary and I do not know whether some-
thing else can be added. In the case
of allopathic medicines we prescribe
the quality of people who are to dis-
pense them. There must be a com-
pounder. Anybody cannot give allopa-
thic medicines. The man who dispen-
ses it must be a qualified man. If a
doctor dispenses through a man who is
not qualified, he can be criminally
charged. The diseases for which Ayur-
vedic medicines are given are as big
and as serious as for allopathic medi-
cines. So, in the interests of Ayur-
vedic medicines and Unani medicines,
I would say that we must train a set
of persons who are technically qualified
to dispense these medicines. That I
think is not covered by some of the
provisions of this Bill. I would like
this in the interest of the efficiency of
these gystems. I think there is a great
deal in them, in spite of what the other
friends may say. The Unani and Ayur-
vedic systems provide cure for many
diseases for which we have found in
practice allopathy does not provide. So,
there is a good deal in that ancient
system of medicine but to bring it in
line with modern practice, we must
provide them with a number of train-
ed personnel who can make Ythese
medicines and manufacture all these
medicines with more experience and
dispense these medicines with experi-
ence. I do not think that is provided
in the Bill. The Select Committee will
make a note of this and I hope they
will go into it. 1 generally hope that
this Bill will be of great use and, as 1
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suggested earller, the Bill is good but
the implementation must also be gaod.

) o ey (7e7 W39 @ 9w-
wurafa wgEgl, 77 S faer g Ay
AT AT E qE AR TAATST g
qrm & e 6 s Sad agg
& arfagt fagars @ & | 3@ fa@ W
Y @I WIE AEEY TS d%g
2 39H WA 9T qg qqNAT W
fr gt 9 g A o feey
gfagt § AoEw S W W S
@ Y §, SR IO A FH
aT g o

¥a8 EW § T T VR §
fragmAT gt 8 O &F TEHT
¢ fir W A AR F T A A
TleEt 71 FF T80 T R § | I3
e gg 3 fa o woOd e Ay
I E 3 gT AT FTEW FQ E
o IF AT I AW & FuL Ffqawe 7gf
AT 9 A% qq v GFIT ET AT
1 & 59 qUE BT T TG A GFF
& TR T TTE R T AR
g aY g "oy WO AT AT gN
ST @F TAdY TEI FEAT GO | W
W a AN &7 AUT FAT GET
THE M FY AT TGS R0 |
o A @ AE HFEA A §
agi o< 9qr g@Earel F Ay sy
o A g T WAy g
¢ fo moay v TG 9@ AR gEY
& fa g &1 oF af@r &= Iy
g ey a9 & weemrR sEam g
W1 q%g aXg # wanfar gt §
e #@oag @ g sk
THH! FFTH FT FIOT TR AT JA4q7
% 7 gW W A A AW AWI E
HOF qAA S AT A [ @y
gt wfgy fowd dar sar s W%
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g N o sh asgr o %
TrqdFedd ¥ det o fog & 1 T AW
at F1 9 gY W W fawaw ® av
HIT FTAT & AT 7 A [
gy § ¥ Gar & oy gRdEes
m gRfEes #9919 ©@IE ST
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¥ g faazw & fw 99 9% o9 @ a@
F €@TF F FAT A Tfary T AT
w18 A9 I faeme wfeqar
TE FG q9 qT AT FHA F FRT
TUE F G T HFT & | 9T qW
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TR I qF AT 59 G180 By ALY
UF G640 & HI A §H FIA HT BTH
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IEEr & fay & wrew) qaeTar
g for Y mirepd e gt REA B
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e TATEAt T §, IR WM AR
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T g FT AN A0 9L AT § |
Ig X F TF F qEEw i g fE
uF #Red By fRar ok g@w
faar fear ST SO ag ® IEET
FAT & 99 faar ol 9 wmowt
TR ¥ fad S ) oSSR &
AT T F sgEawTw AfEy | AR
g Y s ey, dfew S D
#F § HR N IgT W @7 §, 99
¥ gfs #q owaw T SHAAAE AR
a gan  Twiferew gEk feaw aR
TEEA FETE FT AT A1 IEH TAA-
fedea go € | 9% FUT IF FAT
27 99 Y% 78 § O AW Sy FI fF
ad A AR LY g ¥
AT § [T AT WY FY g agT A
¥ TS AT SYEN T ¥ W}
TR fFgua sy aamT 1 A T
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JE AT FEH! AF FA K0 0T AGH
H=d, a9 aF g "Aawy § fr ufsfasg
# ot & SRl | S e Afe-
foa # F aee ¥ 939 § weafeayz
[ E 9 & wrgafew Afefam ®
Feqfegqu #1 aga @ 919 & | ¥
F 919 Iy IO AT H WY g AR
faweit, a8 amy ¥ faort wR S«
FT WX gemfeege X A &, @A a@
AFATIAF Zar § | Tg W aEAT
g f5 ag s at & far woww
g gk faw aret F A% saeww
g | 9T qF W9 T AT FTAGH 3G,
Iq IF AT AT T FF G IqY
9 G FTaT T8l g ! |
Sar fF 7+t g qFawar W
TATAT G ¥ §99 A9 39 @A &
IRt fa iR ass A I g,
o9 FIGT A S99, qE WY HTIR
¥ gEUgEA T@F T F 3 W[
I FIG F HATIH 98 ATF AGT (FA,
wifs AR sorg faedr g 1 e W
IAFT IO AR AW faar s, 3y
T AT faar S, @ wer s AR
fenr= Re § IW AT FT EA AW
foar SR | e 99 9% g@eae
G ST, 9 IF AT TR ADA HY
fF zod uSwelww AT AR 3Ed
USeEE @l gar ! at & it &
T BEEE ®AT AT | ZT@H
TOA IR GF AT « &1 § | WA
graT 7 g 6 uF sy oF T w1 0E
AW TEAT & W GEQ SFIE GEAU ATH
AT & | TF SOrg OF o faerar § |
femmae yaw § I9 S q 99T @
faommr o gl & 5= AT 9t s9
ql A % &1 AT | 3T AL A
T WY TG Swar & 1 g Ay Qe
A gHt fF e A dwER
sx fdy #171E a7 frma &, Y @ OB
# T qrg aq a8 T faeefl A
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foerit wie g0 <ty faonfy ar
facr | safag 9 & S 97 20T T
& AT N wrRET H T g9t §, I
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T T4 & ATAET AZ1 AT G6d & | A
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& e Sfefaprew & 3 #rd wfaaeg
73 & 1 wafar P & v
FATHI F FTE A TqT FGA ¥ FOK
afe 9% IO *AAQE g gF, ar
T BT PAT |
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Dr. M. M. S. SIDDHU (Uttar Pra-
desh): Madam, I welcome this mea-
sure because it removes one of the
lacunae—not all-—and tries to define
what adulteration is. If we were to go
into the history of the manufacture of
pharmaceutical products and drugs—
I am talking about the allopathic
medicines—then we will find that the
manufacturing licences are being is-
sued mostly by the Health Officer who
acts also as the administrative officer
to enforce the Drugs Act, and he is-
sues these licences liberally. One is
usually surprised to learn the number
of manufacturing houses in any town.
And these manufacturing houses do
not sell their products in the city or
town in which they manufacture.
They sell their products ocutside those
cities and towns. Even in Lucknow
which did not have a pharmaceutical
industry at one time, I was surprised
to find that there are now about 40 or
50 manufacturing concerns. As a
practising doctor of some twenty
years’ standing I never knew their
names till I got their names from the
Health Officer. Then it might be
asked: Whom do they cater to? They
cater mostly to the dispensaries of
the local bodies and to the Govern-
ment, whose method or manner pur-
chasing these drugs is—the cheaper
the better. And that is where the
trouble arises, for people try to sacri-
fice quality and quote the lowest price,
in order to get their tenders approved.

The Pharmaceutical Enguiry Com-
mittee which went into the whole
question of the pharmaceutical trade
came to the conclusion that the drugs
in India—some of them-—were sub-
standard, though compared to the pre-
vious years there was a good deal of
improvement. It will be wrong to say
wholesale, that the pharmaceutical in-
dustry in India has not been honest,
just because of the adulterations that
we have noticed. First of all, adul-
teration occurs in three main forms
and one of them is distilled water.
Distilled water costs the chemist about
one pice or two naye paise. He sells
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it at one anna gnd that is a price at
which he cannot get pyrogenfree
double-distilled water. That js one
thing. The second thing is, whenever
a scarcity occurs, certain dealers go
about selling their products ready de-
livery at your door, and these are the
persons who have committed the
greatest offence. In other cases the
retailer chemist knows what he is
buying whether it is adulterated or
substandard product. He does not
receive substandard products from
the standard manufacturers. So if so
you want to do away with this adul-
teration, first of all you will have to
decide whether this pharmaceutical
industry should not be treated as a
cottage or rural industry, and whether
it will not require a good testing labo-
ratory where things can be tested be-
fore hand analytically and where it
will be possible to purify the material
or remove the impurities from the raw
product and also finally test the finish-
ed product. Unfortunately
in our country, even if an
honest pharmaceutical manu-

3 p.M.

facturer wants to get his products
tested, facilities in our country  are
meagre and he will have to wait for a
longer time to get these products tes-
ted. Therefore, if we want to have
this problem tackled on a scientific
basis, firstly we must have either on a
co-operative basis or on the public
sector basis or even private sector
basis, sufficient funds to enable these
firms to go in for good manufacturing
machinery as well a testing machinery
attached. Then, the Government
officials who are in charge of enforcing
the laws must see that these manu-
facturing licences are not issued libe-

rally. If a person does not have
enough space, if he does not have
enough capital, if he does not have

proper facilities and has got only a
part-time chemist, a B.Sc. (Pharma)
or a B. Se or M. Se, just on the rolls
without doing any work, then such
a person should not be given the
licence. It being the biggest consu-
mer of drugs in India, Government
must ensure that it gets the best pro-
duct. It must do as is done in the
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Armed Forces where they test most
of the batches themselves and then ap-
prove the drugs.

As far as punishment is concerned,
you can raise it to the maximum limit.
At the same time, we must see whether
there is any defect in the machinery
. which is going to collect the samples,
the laboratories which are going to test
them, the officers who will order pro-
secution and later on, the manner in
which the case will be followed into
the court of law. Thence will come
the question of punishment which we
are trying to raise to ten years. Un-
fortunately, what the Drug Inspector
do is an open secret. 1f they were
doing what was correct or what was
expected of them then there should
not have been any large-scale adul-
teration even in (distilled water. The
mere fact that a thing like that occurs
and at the same time, even those
manufacturing houses could not be
traced in Calcutta, shows that {here
could be bogus manufacturers’ labels
Some pedlars may go about and even
a wholesale chemist will not be able
to know whether that firm does exist
or does not exist. If I remember, it
has been pointed out from Bengal that
there were some concerns which never
existed in Bengal and whose distilled
water was sold in the State ¢f Maha-
rashtra. What should be the remedy?
‘There could be only one remedy. There
should be some sort of an all-India
manufacturing list so that any person
who buys things and who wants to see
whether this firm has received a
licence or not, may be able to check
it. In other words, a directory of the
manufacturing concerns dealing in
pharmaceutical trade is what is
wanted. This may be issued from time
to time. The Joint Select Committee
may think over this matter because
we are trying to take away one of the
safeguards of the retailers. If section
19 (3) is deleted, the result will be that
the safeguard that he had because of
the existence of this provision would
be taken away. If the retailer could
prove that he sold the stuff in the
same condition with the same pack,
without in any way changing it and at
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the same times gets the warrauty of
the manufacturer then he was not
liable for prosecution. This was done
because the retailer does not have any
facility by which he will be able to
test the drugs that he sells. He gets
them from a firm which guarantees
that the products conform to the
pharmacopoeia or to the formula
given in the label. With that war-
ranty, he would sell the product and
he could not be prosecuted if he ould
faithfully prove that he only tcok the
drugs from the manufacturer with the
warranty and in fact sold them in the
same condition to the customer. If we
are to take away that, then in that case
we will be trying to punish the person
at the periphery, It is possible that
prosecutions might be launched and
the smaller chemists may be involved
while the manufacturers may not be
touched. The Joint Committee may
consider how far it will be correct to
delete the clause and if this clause is
to be deleted how should the rights
of the person who sells the product as
it was should be safeguarded?

We should have facilities for pro-
ducts being tested on an all-India
basis. What I want to suggest is that
there might be reciprocal understand-
ing between State laboratories that
twenty or thirty per cent. of the pro-
ducts of one State may go to labora-
tories in other States to be tested. I¢
will remove a certain amount of in-
fluence which sometimes works in
those laboratories to the detriment
of the State because once a product is
checked samples get changed, some-
times the results are vitiated. If any
of those conditions arise, then they
can send the samples to the laboratory
of a State which is far from the State
in which it is manufactured so that
the manufacturer does not know
where his product has been sent.
At the same time greater facililies
should be there for testing so that the
results are obtained quickly and peo-
ple have not to wait for two o- three
years before the prosecution could
even be launched.
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[Dr. M. M. S. Siddhu.]

With these suggestions I welcome
this amendment to the Act but at the
same time I would request that as far
as the Ayurvedic and Unani medicines
are concerned an attempt should be
made to bring out a pharmaccpoela
or certain standards and specifications
by which those drugs according to the
Unan: and Ayurvedic physicians cculd
be judged whether they are of the
right standard or sub-standard.

Thank you, Madam.

it farerpwe werrereh At
(vex w3w) : SwwwWEld wEEAT, Wi
farer wrege fopom mar @, 9EF RW R
IR} ¥ 1 7T AEY & qF {6 Arorwe Ty
qgafes W AT g4 AN A TF
Saad & =7 ¥ fova & &g W &
§ o Wt o eafeat g7 i § SH
g oo far o | A @ & R
faam & marR SO e d i 3 Tl
1 fX gEwr aforw 7z g 9t fF
g W %€ Mafy-fatar £ § reafeat
FTWF | OIET T JR I GAA
¥ 7% &N A F IGF T, AR
TaF FE /X I9N wEren faar w3
7R a1 T ¥ wfaq @ w5 a=r 5@
g | 7} WY aga & w9 g gy
off, 9 @urwen §, wriwew mfe-
Tfe, IA% faemae F3 F 99T ATaT A7 1
A AT gG7 FH qE X WY
W A E o g A A E Mged
g1 7 T8 &) g% f @ AT A Fw
FTA AT & FAT fAgaor F@ F¥ A9-
WERAT qZT qHT T 4 |

frgam o W@ am f&
X A g fagaw g avg F w2 @
g% fHFaar saas &7 gF 7 omw
B12-BIT Mar ¥ ff TR qET S99 g,
EWUWS W § R g, F gL AT
giafear s & | T A 9F 9 &
FIX fawr 37 ¥ 9% § a9, 3
YW AR WMWY [AT g W 3 g
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¥ W e FU fqae w2 F o0
oA frawr sams &0 g, @7 Ifag
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fr s srEEttF gfe ¥ a2 da a3
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TEY FAT SATEAT A 1§, T @Y,
T X fra fear s s we-
T g

Szt OF A9t FT qAT §, 99 &
TR ¥ 7 faea § 5 &5 & oY agmar
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I FFT FL ATAT FT AT 9T FTA
vt #t faaeT g & s aEy e,
foaet deedt €1 9, R smfa A &y
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qSTeeE & g &, g9 § 9y fawmar
|3 gsfre FT 0 § @t I9& @r #7
W@ T T A FA T 8 | 96l F 1
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g =il I i smee oo @aEe @,
F | % 398 I § W s fawe &
A aas & %) su feaw ¥ a=dt §
T e, g SqiRr weel gl
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g R3 § Y g fgan g G5 oy
T v fod sy § St s
o ol o | g T mmate A
f& dw dow fad o ar 9 G
fa¥ 9% | W v F e ¥ oF
JITEIW BHIL AR TaT A {6 gk
77 feet g7 THIFRR A Ao ¥
qTE ¥ HAT WX a7 T H T T |
qr 1 TR § F7 GV T av
qafas gATfaee & g7 a1 TR § %2
T, A Y A Y T g1 gy &
§q Q¥ I g NF el FE §OA €T
ST a7 w18 fear s ar AR F ata &
T & 99 ¢ 19T § TF GIqT €T TGAT
=ifge | zafad 30 a9 § woe AW
Fr97 7 Foy AL GrOT g @A fax
- S A S9E fauy TeaT aeN aTeT Ag
IR T T9 AR 9 39§ HA|
T g 9T § fF @& 799 A%
B ST, SEfF FET 9K SqF HH AT
T g AR SEHT I G A&, 34
feafa & somer awr g aT=Y € | gafuy
I G¥IA FY A 7T FLA HT TAT
F HIT {99 W@ T AL IGH
START 57 9 W w1 fFar am
a1 SEr Y gEdr et g ) §ER UF
TR a1 A AT { IR wH
FT IIYNT faT ST &% I S9H AT
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g T T A wATeee # e

F | IF G FEAE § IR,
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F qrg o7 #T gt fgame frae &6
oot faE 3w FT e #9 q
Y qoer AEY &) T | ZHie SuH 98
qqT g1 T Aiigy 6 wgr SuE W
T HX T fog g9 OF sqaeT #3
fs 79 Faredw fomm = § W
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[=t fargare weTarE Ffya)
ug Fg FT SuR  far 9w g amw
FX fear 1 oy T feafy & ag wawaw
¢ o onfafaw a0 & 9 Wi saed
g % 0 ag e g oA @
fax ary-gry ag W fauifa a3 fan
Ssmfrmmaasafmrm @
AR ¥ T AEREd ¥ §uw
HSAT ST qFaT § | T ¥ 7 gr0 F 0w
T § Y ETAT g AT § S I
T & wvem

Tt ot wmEedr g Ft afEy
fF s A TR EEw F @
ar g% 9= sl @ afey
TF THITe g Saex & giysm-
g9 § 97 FX FH FW 97F, Gdr o
T e w3 gy, wifF g
¥ fr fht & F1 Time o
g & ol @ar & @ ag IR
FYT TR AT § AT TAT &7 WY 3T el
R TR TrENEE AT WY FT AT &
AR f9ad FEH THT 00 To AW
T qEAT &, SN 9T fmw 3w
AW 1 397 e a7 awar & ) W
THIFRT AT &, SgHY  gwraEaT
T | YO feafy § g g
Ifwr A sygear s gy, faey
TR FY TAIFER TLHE F<aT &, av
O IEFT THT FT GO FT qOH AT
[ 1 od feafa ¥ 9w ¥ fgams
=ifgr

# Ml wEEEr B 5w oA ¥
T aga wrars v § 5 o= srar
YT 7 TEGE AT | A A g
fagg #R sl s 9y Gy
F o ¥ T8 § ) oy W AfaE-
T § Iew Aol oo <
AMATET B S W § HR SEw
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T AT FH A FW & ST R @
fa= @ fean st =fed | wR o
o foor 1 &= g3 for @ gw =¥
GIAT THAAT AT AET HL g foHqAr
FY T AT FQ § | W THA W
faor &7 &% F@7 &Ko a1 g9 § fosa-
@ A WSEER S, gEr 3
aFET A

ff IxMA=T A (FETOeg )
ST Sugwnafa o, & g9 fagas
w1 gifes @ma w%ar § AR a9 ¥
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TSt gt qE ¥W @ A g fF o A
TEEE AR gt s o)
frmor &1 weT v ® aifaw fean qn
g | g aF IIRE AR gEer
A g, T g sgm 5 @
g ¥ oy oY SareT ¥ SAraT afe feay
wiwfa w1 gw far o g @ 97
qAfF WX gar wwlaat w1 @
&Ry foar o & ) 9 AW W ggw
739 ARARE T w9 F
FA AR A TAN g @I & 3
AT A Y 4, A AT AE I
S ZATY Tl Y ad-agr daefar
ot & I gt o g E § e ¥
gl as FIE g1 F 999 g A
T FEET § | ag A A a Add
g 9@ qiF 91 F wEwr g, afEw
agi St q@1E FAT F -9 FIRGIR
&1 39 € #R g § A% 7 Awfuat
#r ot foefl &, Soet R gae ¥
Riafaw et @ 79 & 1 gEife
qEfaF et g § aga fawdy
& iy s g € SR Wree S
IAHT ST IGNT & § 1 09
A A G wEAEs AR A
wiafaat &1 & wray T qgar g v
wafan fom shafual 1 avaeg wfgsaz
2l A ST ¥ T § ST wfagt
& Fux fagaor g fderor Y Y T@
o9 | & 2, 39 & fag & o™ ) u1=-
qTg AT =TEAT §

Wil FP ] T2 FR AR
farslagage e A1 IF|Q
q f5 smEfor owfaat afefes
& & | 7@ o g f & @
swar fe g aw@ 7 am-afa &
gFTe § ST g ¥ T AgEfRE w6
gar Mafaat F a1 qAgfas gamat
F o TR g
Srrt LOKANATH MISRA (Orissa):
He has Western ileas on everything,

i
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ot JTFTRR A ¢ S OFTEHT
& A qiieare ¥ T S@T & 98 8%
UF q@ ¥ FUET T 34T g, AR 95
IAH AR F FAT &) AT T v Y
9K ST ¥ THNGEF  FAT AT §
f& o few oufaat soit & amefoe-
fex gv &, wrelm gy &, faae
O w7 § | gi, 98 a9 s g fw
YA (e AR IATT A Il 51 s
T gy 0 T W R, aw Ne 0¥
TE &, SR ARl ST AGt &1 Y,
A% ST SareE ger =Snfed 9v g9
guIgd TE g 9w, #E e
TET 9T, GIHT T ATAT TG AT | I
W@ ¥ ¥ WI91E gU a9 § gAY g
T Wt @@ o femg & o e g
afem ot famg & 9 =ifed
gadT frrg oa W AT Y qUE E
ax ol digrEgd g AT e @
T § WX WW e § 5w SEl
9T gTgT 3% ol g AR FF ¥ T
&y gHA AN A G § |

Tg Fg fF A foF wiafuat
grefoefiFs 781 &, 7o & | f5 qarsy
#1 =i aut § ggk 1 9T FTAH
! AT W & AR S 39 @y
T WAL T g% §, 39 [0 TH qF
FY a7 wgar ¥4 g 7 #9139
ISR R TR EIR G IS A-u)
wigfaat &1 Tga1 g9 & W g
gE I A fqgan @ amws
g T § | wgaAfes s 3o
Qe Fmay gt &, fE AT
FTET AT ] | A WIT T WET HY
¥ Aifd, AT 7 difed, gq Wt
®1 o 9 e fiwg 9% a9 q0E
fas a5t & Ak @ ¥ T femee
A F gwdr § 1 W AGT OF WAl
S X gawer &g " G w7 q= T
. WY WX 9 F AGIE & ST 497 |
§ T guw e @ W oA
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T et § s freme @ asdt
R wfus awcr & ewdt § wwfay
sax g fr agg a0 § | gafag
¥ grgr wew i faw faeeor §r @Y
frar AT Ared afes 3w oulusl &
FTTFTT W1 TR & I g =Jifed d
W Kl 1 afgaw &% | o e
Y € afaw sa gendet £ e
faar ST & AT GO % qrg ey
¥ ag-33 sTRe §, afew § o
agT a% AAfEE B JAHT FT gA
& agr T %  fw g d a9 3
@ & g wie ¥ & ar T 1 sw
@l F owew Al #, afgaer
A A R F AFW g RiY
IqF X I & FW AG oA
LR IR E R LR SRRl L
AT F W FA W )

T A AR § 5 3y e
H1 AT Hiafaar 9 aad & F ey
NN § T & A 3T & Y A |
ary § & W1 fafaw @ Sy ¥ ) S
I TETHI FT TN @A &, ang e 6y
| ¥ A w9, [T & o aw
fafer @ 23 & | wieg 70 g ¥
78 Wi § 7 fggwa 3 &% gral §
TREfeE R gET Tt e §
AN ¥ 39 W aF e § W
wTyRwE: 3 gareat aga & fafewm
il & ferg gt §, wutae & earen
¥ W § OF giAwiaer gy anfgh
IS 3@ H ag war g 5 uw & Qw
#Y oF & TS FT FE FB AN § WK
%—@ TP A= g: WY W"
F09 FO9 TF & 31 & | 919 & T9g
¥ aga ¥ oW @ &1 A § | ey
4 g ¥ SNAT s R Tt &
am # afrefadt ard @ wfEd 4

& % g dar & fr G
Zamit A i aTae e g8 g &



v Gt gt & o aga fi w
g T w6 § | Iy W
wR G B e o age g
mqmwmmp%m
l@hﬁ%%ﬁ#

3
5
gﬁi

%, T AEAT A7 A f 9

o O A T A fr o
A A farer N &, A Ag wE

=Y T wam‘t:fﬂmmw?\

Wt i T A
wifgrm, § 7 T awr § wWiY
TATX gt foer g § wwr & 1 Ew
* four 7y § wUd ¥, @iy
weg A wg A oW Awr g0 W
®T AW § FE ) A WG A 9 G
) gt W g, 7y N @ ¥ T
1% & miifE og W gut TH Ay
& a1 & far @@ § 7 g A
X AT % fow T W & 1 qmAr A
g B4, See fad & af Fw &
gut & | TR 9F 947 g w0 g
WF 77 F{AeEE 0T AT oY SEE foy
T@ AW N G0 VT M § 1 7 W
N Oy a% &, afes § a1 agr an
T {5 ag 9w @R U g & 6
T A wifgd W R @i 99 aw
ogw W, @y e w1 awiw J@r g
g ecqr g b Cefuw e f o g,
fafae sdiere ¥ gt & 5 agw Ty
tf@ww@m&,ﬁﬂmm,l
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fAe & o9, fo @@ o9 | @ aQ
e g FA ATer oy g §, oy
qoE qedr o A %@ A F,
feed ol awfe & Wa@ ¥
o g, ST a9 avg fet o s
¥ e &7 W ) o § 1 iy &

ST F&97 f ag &9 AV ¥ $78 agn
CHICLIIE R
stagmaw (fge) @ w3

TR ® W A g
Y T qrw faw ;oA F e
o R ARy |

St I WY QY ;. Wi & AT
o |

Y ITRAIA ATCGW : UF ST *7
T § ST 7= AFIRT F7 0 HIH o
FAT gt § wi ag 9z & % Ay o
e (4 ¥, o mfed dw s
g

“...the ammals, vehicles, vessels
or other conveyances used in car-
rying such drug shall glso be liable
to confiscation”.

q> &GT AT qH FAM | FeAT AR,
TEGRT FI AT AT S0 AT JTATET AT
afs e agt & ah wEN 7 AR
R & 7y wfaw gar & 5 A b
ga oft, & 35 qa T, @7 2 FUT g4
® o7 g | & 2o 9% S, A 9
§ we & Y I a9 gl #7 r
qar & f5 ST I § T g | A0 WNT
e § gfew § ows e AR v B
fegemil & @ F AR 99N fwer
FET ar & g9 KT 9F g, g qs
AT T IR A WK ATAT W
TR FT 90T A 7

st QAo gHo HAFR (WEW)
gar W g geTr § |
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it Jedfew ArcEw 7,
agt i ¥

g sgwfrg o9 ggt et &
oA § 1 TR qER W AT g, at
§a wzmfea sga o

1889

st sftw Wz oot : aga IR Q&
a1 £ fr Fiferdr 2oy § AR g9d
SR ™A g

Dr. D. S. RAJU: That conveyance
#self might belong to the firm.

S TXXWTAIT ATOEW It may being
%0 the firm but that is not inade

«@lear her: Wn’a@m%%aﬁa@a‘a—

feew I E 1 oy A e @1 B
wHeTy &3 3 §, o T & g o
feat 7 BT &, TR § A
AT SN EIRAZVER § 1759 1Y
g & TAET 9w § | w9 anfagi
T T A W ATT KT q94T 747 g7 7
T §FTe § AR I AT AIfEd
I Farfs sy g, dar LE@y |
frar 21wy f5 we a7 afgfem
voer faferg g, TR §° gEEr
wifes &), a1 SUH! IO Fo7 FT 447
wifed | a7y oY ST Y E, o wAgHd
S g, N 3 arwi F} g, o ghway
€, S I=T T AT HR I AGGQ
T qIA X G900, ¥ AT AT
QI 7, @ wiEd §w wy
L -

o ¥ g o wrowr fanw @
51 & w@wr ¥ § W wwew wa
§ & ¥ a3t ox feod gue Y
Y& R, agf 9 IF GUIK ST
faoae w4 ¥ fqar oo ok om
=8 @& ¥ fe g, fqadas
IS TR
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Dr, D. S, RAJU: That conveyance
Chairman, I would like to thank all
the hon. Members for the vatuabie
suggestions they have put forward
They have all welcomed this Bill to
be referred to a Select Committee, and
several of them have expressed their
opinions on very important aspects of
this Bill and I am sure their sugges-
tiong would be most welcome to the
Joint Select Committee. They will be
taken serious notice of and they will
prepare a very good, illuminating and
substantial report when i comes be~
fore Parliament next session.

Perhaps at this stage it is not very
desirable that from the Government
peint of view we should project our
own viewpoint. Our idea is to present
it to the Select Committee, and at the
end of this session, probably at the
next session, as soon as the report is
available further discussion will take
place and a final shape will be given to
this Bill. Meanwhile I would like to
answer a few criticisms that have been
levelled against some aspecis of the
Bill,

Mr, Chettiar has raised @« poin$
about adulteratlon of saline samples.
That case was reported in Gujarat,
Twelve patients unfortunately died
after an injection of glucose saline,
Mr, Chettiar asked what action had
been taken. Glucose saline solution ot
Sanitex Company of Baroda was ine~
jected and twelve persons were re-
ported to have died—a very unfortu-
nate thing as a result of giving this
saline solution. The action takem
was that the licence of the firm was
immediately cancelled, and the Guja-
rai Government appointed a com=
mission of enquiry under the chair.
manship of Mr, D, P. Desal. a Judge of
the Citv Civil Court of Ahmedabad
Owr Drug Controller was also on the
Commission. They have submitted a
report to the State Government. So we
are awaiting the reaction of the State
Government on this.

The second point Mr. Chettiar made
was that a fly was found in one peni-
cillin bottle. We receive some cong=
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plaints like this now and then and
then on enquiry we find that most of
them are unfounded and that there is
no justification or basis for that. As
soon as enquiry reveals any substance
in the complaint, it is immediately
handed over to the State Government
for action, it is handed over to the ju-
dicial authorities and suitable action is
taken depending on their judgment. I
would like to remind the hon. Member
that implementation of this Act rests
with the State Government,
/

Several hon. Members made out a
aase for Ayuryvedic and Unani medi-
gineg. There is no doubt about their
geientific aspect. We are all agreed
that Ayurvedic and Unani systems are
Lreat and ancient sciences. They have
stood the test of time. It does not
require any proof as to their efficacy.
And now since independence gradual-
fy Ayurveda and Unani are coming
into prominence. More and more
patients are seeking their assistance,
thousands and thousands. As one
Member hag pointed out, every village,
svery town, every city has got small
manufacturing concerns in Ayurveda
and Unani. In olden days when the
Vaids ad Hakims used to prepare these
Ayurvedic pills and bhasmas for
#heir own patients, it was a different
matter. There was no serious risk
because every doctor had half a dozen
patients or so. He used to look after
them and carefully watch them, and
#0 there wag no serious risk in those
days. But now, as one hon. Member
hag pointed out, thousands and thou-
, sands of patients are using these
Ayurvedic and Unani medicines, and
®big industries have developed in the
country. I am tcld that the Gurukul
Kangri at Hardwar is a very major
eoncern whose turnover is  about
Rs. 30 lakhs. I had occasion to visit
their drwikhana And there is one
here called the Hamdard Trust which
is equally famous. I must say that
they are doing very well The sani-
tary conditions and their technicians
are very satisfactory. But it is not so
with regard to all the other manufac-
turing concerns in the country.
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There are several hundred and thou-
sands of them which are not so well
equipped. Their sanitary conditions sra
not so good, The implements are not
80 up to date. Some of them still
grind their medicines in stones which
have worn away and get those parti-
cles in the medicine. So, hon, Mem~
bers will agree that it is a very serious
responsibility of the Government te
protect the health of the people. With
this end in view, we have {aken this
step. Because there are so many
amendments which have a far-reaching
effect on the industry and on the
health of the people, we are com-
pelled to refer this Bill to a Joint
Select Committee.

One hon, Member has referred te
certain difficulties in the implementa<
tion of this Act and said that it was
easy to make laws but that it was
difficult to implement them. It is true,
It is a very correct statement. So
many factors come into operation.
Since independence, we have been
trying to plug almost all the loop-holes
or the defects in the implementation
machinery. We are short of labora-
tories. There is no doubt about it.
We are short of these technicians.
We are trying to make up the shortage
of these pharma-ists and drug inspec-
tors by establishing more institutes.
In the country there are only 150 ar
so drug inspectors, which number 18
not very adequate. We are urging
upon the State Governments t¢ in-
crease the number of drug inspectora
and also the laboratories. Every State
has got its own testing laboratory.
One is not enough for a big State. We
are glso urging upon the State Gov-
ernments to increase the number of
these testing laboratories,

One hon, Member has made out the
point that these drug inspectors are

corrupt. I would not say that they
are angels. There is a human ele-
ment in it. Some people are corrupt.

Dishonesty and corruption <ccur in
every walk of life. Otherwise, where
is the ner~essity for a Bill like this?
But any way, co-operation is necessary
from all sides of the public. Not only
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the Government agencies, not only the
Drug Directorate but almost all the
wmgencies must understand the gravity
of the situation and co-operate in {m-
plementing the provisions of this Bill.
Private medisal praetitioners, volun-
fary agencies, public workers, social
workers, all thege people, whenever
they come acroas any ckse or any sus-
pected case, should immediately br:ng
it to the notice of the guthorities and
mog that the oulprit is brought to
book,

There wag one point which was men-
aioned about the Ayurvedic and Unani
drugs. It is true that there iz no
standardisation of these drugs. The
Chyavanaprash is One of the very
famous drugs which is prepared and
given by g0 many pharmacists all
over India. There is no standardisa-
dion. Perhaps, it is applicable to all
the Ayurvedic and Unani drugs.
Jheré 15 no standardisation. Efforts
should be made to bring forward a
standard pharmacopoeia of all these
drugs. We are making efforts in this
direction, Meanwhile, I think the
minimum that we should expect from
these Ayurvedic and Unani pharma-
cists is that they should give a list of
the ingredients on the bottle, It is
very important; at least that is the
sinimum requirement. Secondly, their
machinery must be good. Not the
ultra-modern or super-fine equipment
that i3 used by allopathic medicine
manufacturing concerns but at least
wery clean machinery must be used.
*There mugt be at least one Ayurvedic
pr Unanj pharmacist who knows about
these medicines. He must be preeent
in that manufacturing concern. The
gurroundings must be clean, the manu-
facturing house must be clean and
fdecent. The floor and the roof must
be clean. Otherwise, dust from these
will collect into the medicine. It is a
very common experience that the
manufacturing house is not properly
cleaned, cemented or polished. The
walls are not properly ventilated and
white-washed. And all the dust will
collect into the medicines. That Is a
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very dangerous thing. These are evine
of the minimum things which should
be insisted upon. I hope that hom.
Members will appreciaie these points.

The hon, Shri Sapru hes raised e
legal point whether the Ministry
entitled to or could raise this fixed
period of punishment. He is agreed
that the maximum punishment of tea
years could be fixed but he feels that
it is not justified from the legal poin$
of view that the minimum punizhmeny
should be prescribed. It is a ques-
tion of legal aspect. I would certainly
take the advice of the Law Ministry
and probably in the next session whea
the question again comes up, an appro-
priate reply might be given., But @
wonder, Parliament being a sovereign
body, whether it is not entitled te
make or prescribe this scope of puni-
shment, When the maximum jimit
could be fixed, the minimum limit
could also be fixed. I cannot see any
difference between the maximum and
the minimum, After all, the 1naximuns
of ten years is only for repeated off-
ences. It may vary from one year te
ten years. So much about the Ayur-
vedic and Unani preparations.

So far as the modern system of
medicine is concerned, that has alee
become a very big industry. After in-
dependence it has reached tremendous
proportions. Roughly about 80 per
cent. of the drug needs of the country
are manufactured in this country.
We sre only importing drugs worth
about Rs. 12 or 18 crores, and druss
worth about Rs. 80 to 90 crores are pre-
pared in India now. So, that also haa
become a very major industry. It has
assumed importance and I am glak
that hon. Members have realised the
gravity of the situation. After all,
our objective and aim is to give
aquality drugs to safeguard the health
of the people and give them as cheaply
as possible. If they are not cheap,
naturally they will go to quacks and
they will seek cheap medicines
and injure their health. So,
that is a very important point. We
are trying to enlarge the scope of this
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“industry, produce all the required 1. Shri B. N. Bhargava

drugs in this country and make them 2. Shri Bairagi Dwibedy
avallable to the people at a very . :

eheap rate, Meanwhile, regarding 3. Shri D, P. Karmarkar.
guality, we have got to find out at 4, Shri Krishna Chandra

‘what stage this adulteration is taking 8, Shri Kumbha Ram

Place. We have got big manufaetur- . .

ing concerng in India. The biggest 6. 8hri P. C. Mitra

of them are probably about 120 in 7. Dr. A, Subba Rao

mumber employing & capital of mare 8, Dr. Shrimati Seeta Parmanan€
shan Rs. 10 lakhg each and employing 9, Shri R. S. Khandekar

hundreds of people. But the rest of
them—about 2,000 or 2,300—are small
manufacturing concerns. 1 agree with
Dr. Siddhu when he says that the
greatest care must be exercised 1n
giving licences to these people. That
& a very important thing. I am glad
ahat he has mentioned it. They must
ensure that all the pre-requisite con-
ditions are gatisfied before a licenme i$
* given, whether they have got the pro-

per equipment, whether their premises |

are good and up to the required gtan-
dard and whether they have got the
proper type of technicians, 'There
should not be any laxity in it. Extreme
eare must be gxercised before giving a
Yieence. Then, at what other stages
does adulteration take place? For
instance, in the communieation
system, between the +wholesaler and
the retailer and the dealer. Probeably,
jn the course of the next few weeks,
deputations might call upon the Joint
Select Committee, It will have oceasion
#o listen to them also and I hope that
&t will take into consideration all thess
wepe~ts and give us a very valuable
_and substantial report which will en-
able us to put this Bill into operation.

With these few words, Madam, I
would like to put the Bill before the
fslect Committee,

b

Tae DEPUTY CHAIRMAN: The
guestion is: . ]

“That the Bill further to amend
the Drugs and Cosmetics Act, 1940,
be referred to a Joint Committee of
the Houses consisting of 30 mem-
bers; 10 members from this House,
namely: . —

fony
<

. Dr, Jawaharlal Rohatgi.

and 20 members
Sabha;

from the Lek

that in order to constitute a meet-
ing of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that in other respects the Ruleg of
Procedure of this House relating te
Select Committess ghall apply with
such variations and modifications es
the Chairman may make;

that the Committee shall make a
report to this House by the first day
of the next session; and

that thig House recommends to the
Lok Sabha that the Lok Sabha de
join In the said Joint Committee and
communicate to this ¥ouse the
names of members to be appointed
by the Lok Sabha to the Joimt
Committee.”

The motion wes adopfed,

.- 4

THE DAKSHINA BHARAT HINIX
PRACHAR SABHA BILL, 1963

Tae MINISTER or EDUCATION
(Dr. K. L. SerimALI): Madam Deputy
Chairman, I beg to move:

“That the Bill to declare the insti=

tution known as the Dakshina
Bharat Hindi Prachar  Sabha,
having at present its registered



